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Saturtlay, Februaiy 6, 1858. 

PRESENT: 

The Honorable J. A.. Dorin,· V"oca·Pra1~, 
in the Ohah-. 

Hon. theChicfJuetice, ID. Eliott, E•q. 
Hon. Major Gene1..U P. W. LeGeyt, E1q., 

J. Low E. Currie, Esq., and 
Bon. B. Peacock, H.B. Harington, Esq. 

OORP0RA.L PUNISHMENT. 

THE CLERK brougl1t under the consi-
deration of the Council a Petition of 
the Britis~1 Indian AssoJiation against 
the Bill "to authorize the infliction of 
Corporal Punishment in certain cases." 

Ma. P l~A COCK moved that the 
above Petition b11 referred to the Select 
Committee on the Bill. 

Agreed to. 

RESTORATfON OF POSSESSION OF 
LANDS (N. W. P.) 

'fHE CLERK reported to the Council 
that he had receivt'd a communicati•m 
from the Officiating Secretary to the 
u O\"ernmen t ot' the North-Wes tern Pro-
vi11ces with th., Dra.l't of a. Bill tu provide 
for the restoring to the possession of 
their lands persons who have been dis-
possessed dul'ing the disturbunccs iu 
tl1e North-Western Provinces. 

Mn. HA JUN G'fO N gn ve notice that 
he would on Saturday next move the 
first reading of a Bill on the suliject. 

PORT-DUES (FORT 81'. GEORGE). 

MR. ELIOT'f prt>senttid the Report 
of th"' Sulcct Cuu1111ittL0e 011 the Bill 
"for th" lt>vy of Port-dues and fees at 
Ports within the P1·esitlency of 1''ol't 
St. Georgll." 

JWRNOOL. 
MR. ELIOTT moved tha first ruad-

iIJg of a Bill -.. for bringing tlie Di:;trict 
of Kurnool un1for the Lnws of the Pre-
11idency of Fort St. George." 

'l'he Oovemor-General of Inclia in 
Council, he said, had given his sanction 
to a proposal from the Government of 
Fort St. George for bringing the non-
Reg11lation district of Kurnool in that 
Presidency under the general Regula-
tions, and for constituting a new Zillah, 
with a Judge and a Collector anc.l M 11-
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gMrate, to be composed of the said 
district of Kurnool, with tlie addition 
of the 'falook of Puncha.polliem, now 
belonging to the Zillah of Bell11ry, and 
the Tdlooks of Coilgoontla, Doopaud, 
nnd Cum bum, now comprehended in the 
Zillah of Cucldapah. 

'l'he Governor-General in Council, 
uncler the power vested in him by Sec-
tion LI II Ad VII of 1843, had autho-
rized the establisli ml'nt of 11 Civil and 
Sessions Court u.t N undia.l in the new 
Zillah; and he (Mr. Eliott) had the honor 
to present to the Legislative Council a 
Bill for th"' repeal of Act X of 1848, 
under which the administration of J us-
Licc anrl the collection of Revenue were 
now conducted in Kurnool, and for 
h1·ingfog the general Laws of the PreHi· 
dency of ~'ort St. George into ope1·ntion 
the1·ei11. 

'!'he Bill wns read a first time. 

CONFISCATION OF VILI,A.GES, &c. 

M 11. PEACOCK moved the second nuul-
ing of the Bill " to authorize the con-
fi•cation of, or the imposition of fines 
on Villages and other places for offence• 
committed by tho Inhabitants." 

Mn. CURRIE said, the only remark 
he 11 ished to make touching thti prin-
ciple of this Bill was with rega.rd to the 
time of its applicn.tion. Section XI of the 
Bill provided that the Act should take 
tift'ect only in those districts or places to 
w bich it should be extended by order of 
the Governor-General in Clluncil, or of 
the Executive Government of any Pre· 
sidency or place. He thought that the 
operutiun of the Bill should be limited 
in time, as well as in µlace. 'l'he pro-
vi•iuns of the Bill, and indeed the prin-
ciple~ upon which thosti p1'ovisio11s wtire 
h;LscJ, \\'ere suitablti to existing cii:cum-
•tanceg in certain partH of th11 country; 
but he thought they were not generally 
nor p"'rmarnmtly suituble. 'fhe l3ill re-
for!'oc.l tu Act XVI of 1857, which Wil.tl 
a tempornry Act; aml he thouglit tlist 
thi• should also be espreHly a tempo-
rnry A ct. '!'his modification would 
affect the principle of the Hill; but it 
might be madti in Committee. 

Ms. PEACOCK said, he thought 
there we.s no objection to making the 
Act a temporary one; but t.he 9,Dettion 
might, of course, be considered w Co1u-
111itttle. 
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The Motion for the second reading or the imposition of fines on Villagea 
was then carried, and the nm read a and other pla"!'s for,, olfences committed 
ieoond time. by the fohab.1tants be. ~!erred to a 

Select Committee consisting of Mr. 
MUNICIPA.I.A.SSESSMEN'l' (SUBURBS Currie, Mr. Harington, and the Mover, 

OF OA.LOUT'.rA. A.ND BOWBA.H). with an instruction to present their 
M11. CURRIE postponed the Motion 

(which stood in the Orders of the Day) 
for the third reading of the Bill "for 
raiHing Funds for making and repairing 
roads in the Suburbs of Calcutta and 
tbe Station of Howrah." 

'PORT-DUES AND FEES (KURRACHEE). 

Ma: L1.GEYT moved that the Coun-
cil do resolve itself into a Committee on 
the Bill "for tQ.e levy of Pol't-dues and 
fees in the Port of Kur1·achee ;" and 
that the Committeil be instructed to 
conRidcr th1i Bill in the amendud form 
in which it had been recommended by 
the Select Committee to be parsed. 

Agreed to.· 
'fhe Hill' p1Used through Committee 

after the omission ol' Section VII. and 
the substitution for ·it (with certllin 
necessary moditicatious) of Sections V 
and VI Act II of 1858; and, the Coun-
cil having i·esurued its sitting, was re-
ported. 

CONFISOATION OF VILLAGES, &c. 

MB. PEACOCK moved that the 
Standing Ordl!rs be suspended to enable 
the S11ll!ct Committee to whom the 
Bill "to authorize the confiscation of', 
or the imposition of fines on Villages 
and other plncea for offences. committed 
by the Inhabitants" might be referred, 
to present th~ir R~port before the e:J:-
piration of the period prescribed by 
titanding Order No. L.:x:IX. 

Gl!:NERAL LOW seconded the mo· 
tion. 

Agreed to. 

POBT·DUES A.ND PEES (ltURBACHEE). 

}fo. LEGEYT guve notice that ha 
would, on Saturday the 13th In1tant, 
move the third reuding of the Bill " for 
the levy of Port-d11es and fees in the Port 
or KwTachee." 

CONFISCATION OF VILLAGES, .to. 

Ma. :PEACOCK moved that the 
Bill "to authorize the confiscation of, 

Report tbereon within a fortnight. 
Agreed to. 
Ma. PEACOCK moved that Mr. 

Eliott and Mr. LeGeyt be added to the 
Select Committee on the above Bill. 

Agreed to. 

NOTICE OF MOTION. 

MB. ELIOTT gave notice that he 
would, on Saturday the 13th Instant, 
move for a Committee of the whole 
Council on the Bill "for the . levy of 
Port-dues and fees at Porta within the 
PrePidency of Fort St. George." 

The Co11ncil adjourned. · 

Saturday, Ffihruar9 13, 1858. 

PaEBEl'IT: 

The Honorable J, .A.. Dorin, "Y'aae-Pr•ridanl, 
in the Chair. 

Hon. Ohief Jwitioe, · IP. W. LeGeyt, E•q., 
Hon.MajorGenl.J.Low, E. Ourrie, Eaq., 
Hun. B. Peaoook, Hon.SirA.W.Buller 
D. Eliott, E1q., · I an~ 

· H.B.Harington,Esq. 

RESTORATION OF POSSESSION OF 
LANDS (N. W. P.) 

Mx. HARINGTON moved the first 
reading of a Bill "to f11cilitate the re-
covery ofland and other real property, 
of which posse111ion may have been 
wrongfully taken during the recent dis-
turbances in thu North- Western Pro-
vinces of the Preaidenoy of Bengal. 

In doing so, he said from the corre1-
pondenoe which had lately been received. 
frou1 the Officiating Secretary to the 
Chief Commissioner at Agra, as report. 
ed to the Council on Saturday last, as 
w .. U as from information derived from 
other quarters, it appeared that, since 
the breaking out or the mutiny in the 
Native Army of Bengal. in the month 
of May last, thure had been considerable 
unauthorized disturbance of poeaession 
of land and othur real property in some 
of the distiiota in the North-Western 




